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IN THE CENTRAL ADMINISTRATIVE TRBJNAL s HYDERABAD BENCH
AT HYDERABAD,

0A,733/93,

Date of Judgments23-8-1995,

Betweens e
1,M,Michaelaiah
2.5rimati M.Aregya Rani
3.G,Chand Babu
4,V.Satyanarayana
5.G.Krishna Reddy

64 M, Laxmin arayana
7. M. Prabhakar Rae '
— Applicants,

And

1. The Teiecom District Engineer,

Mal~anda.

2, The Chief General Manager,A,P.Circle,
Deorsanchar Bhavan,Hyderad abad,

3, Unien ef India, reptd.by the Directer
General, Telscewmnicatiens,VNew Delhi,

ene Respsndents,

Counsel for the ApplicantsMr.X,Venkateswara Rae

Ceunsel fer the ResiondéntssMr.H V.Raghava Reddy,
Add 1, QGs5C,

8
F

- HON'BLE MR,JUSTICE V,NEELADRI RAO,VICE CHAIRMARN

HON'BLE SHRI R,RANGARAJAN, MEMBER ADMINISTRATIVE,
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DA ,733/93

Judgement

|
{ As per Hon. Mr, 3ustice V. Neeladri Rao, V.C, )

|

Heard Sri K, Venkateswara Rao, learned counsel Faor

the applicants and Sri N.y. Raghava Reddy, learned

caounsel for the

i

ment to the post

Uivision in purs
is pleaded for t
Telecom 0Office A
were sent for tf
monthly stipendl
completion of tr
Duty TOAs from t

DA (the dates ra

regularly appoin

?-3%}985, 12~7-8

DA was filed pra

are entitlad Por

P;am the dates o

judgemsnt in DA,
3. The plea th
thése applicants
basis after comp

vide DG P&T ND L

ol

respondants,
—Eraswwove WU RS GPPLLED TOC Fecrult-

t{&ﬁ)

of Telecom Office 35918tantl}n Nalgonda
uance of advertisemnt dated 25-8-83., It
he applicants that they were selected as
ssistants (TOA) on reqular basis They
aining which commenced from 1-3-1984 on
of R,195/- which was over by 3-5-B4, 0On
aining they were posted to vork as Short

he respective dates referred to in the

nge from 1-6-84 to 15-1-85), They were

ted as TOAs from 12-7-1985, (1~6-1985, 12-7-85

S, 7-3-86 and 12~7-85 respectively. This

ying for declaration tha the applicants

regular appointment as T70As with effect

n which they jained as Short duty TOAs with

"cansequentlal beneﬁlts such as senlurlty etc, as per thsa

552/92 on the file of this Bench.

at was taken for the respondents is that
lwere not appointed as TOAs on reguler
letion of training due to ban on refruitment

*WNo.2-1/82~Fin/Cond/ dated 20-1-1934,
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Cepy tes~

1.

2.

The 'relecom Distr:l.ct Engineer. ‘

'.l‘he c:hief General Manager, A. .uitCle;

- Deersanchar Bhavan,Hyderabad,

' 3.

4.

Se

.6.

7.

Unien ef India, reptd,by the Directer.
Gener:al, Telecl!mmnicat ens, New Delhi.

One copy to Mr.:(.Venkateswara Rao,Advoc ate,
c. A.T. Hyderabai Bench Hyd.

One c0py to Mr.N.V Raghava Rediy,aﬂdl CGSC
CAT,Hyd.
One cepy te Library,CAT,Hyd

P

One spare Copy.

Xku,



4, The applicant in the 0A,852/92 is Sri V. Suamy, who

is at serial No. 6 of the Prodeeding No.E-3-1/11/48 dated
1-5-f9é4.(gﬁhékufé,3)‘uhjie'the applicants 1,3,4 & S herein

are at aenbl Nas 2,1 3 & 4 respectlvely in A-3, It is thus
euldent that the abuve appllcants and the applicantd in
04.952/92 were selected &t ‘a tlma. On the 'basis of the plea

b
et . . e

n th arnmlirante it ie nant nhﬁ]1mnnnd im o ~emiimdan 34

hag to be held that thé remalnina appllcants herein also
wers selected at ;hg_§ame.time.ﬂ Itiuas he%d in 0A.952/92
by the Bench te which oné of us (¥C) is a member, that the
ban as per letter dated 20;1-i98§ is ahly in regard to
creation of new post but pot in regard to the filling up of
vacancy in the posts which existed. Hence, it was held
that the servide of the applicant. thergin‘has to be
regularised from the date he joined as Short Duty TOA and
the monétary benefit had to be given from one year prior
to the date of filing of Ehégiﬁﬁ.
.5, It may be noted that it was not pleaded far the
) _ . ?@ﬂZﬂ

respondents thit at the time of SElECEZESKZ?r £ sATUﬂs,

"A " List was prepared in.regaed to the number of vacancies
existed and g t{ist was prepared for 50% of the number
empanzlled in ®A" liat as a "Reserved Pool® which is being
Shétzi}n regard to the aselection of Postal Assistants,

6. For the reasons stated in the order dated 29-4-1923
in DA,952/92 the services of these applicants have to be
regularised with effect from 1-6-84; 27-6-84; 27-6-84;
1-6~84; 27-5-84 and 17-8-84; and 15-1-85 respectively and
the monetary bensfit had to be given with effect from
21-6-92 as this 0A was filed on 21-5-93,

7 The 0A is ordered accordinagly. No casts.}/

"2 a%% W X2
(R Rangaragan) (v, Neeladri Rao)
Member(ﬂumn.) ' Vice Chairman

)¢ : DY.Registrar(Judl)
Dictated in Open Court

Dated : August 23, 95 /;,M /%'f‘f’r‘ /‘
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THPED BY CHECKED BY
COMPARED BY APPROVED 3Y

IN TrIE CE’\?I.‘RAL ’DM_L‘\IISTRATIV" TRIBJ’JAL

: T THE HON'BILE MR.JUSTICE V., RT RAO
‘ ‘ ' VICE CHAIRMAN—
AND e

THE HON'BLE NR.R.RANQARMANHM(ADW)
Ly ) {2/— ’

' . -
DATED =e=—rrm————— 1y vaa

ORDER /JUDGME NT 3

',OA.N.O. Wn"/g@)ﬁ'ﬁs :
T I i —)

Adm tted and Interim directions

. . - ' . e . B ' e
Disposed 'of with directi'bn.s/

Dismissed.

Dismisded as withdrawn

. mERABAD Bph-gﬂn
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